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prescribed.l

ll4-A.1[ Bhoo-Adhikar pustika - (1) The
Tashildar may provide to ev_erv
Bhumiswami whose name is entered in the
klasara prepared under section l14 a
Bhoo=Adhikar Pustika in respeciof his all
holdings in the village or sector, as the case
may be, which shall be provided to him in
such Fonn and on pa)m1ent ofsuch
may be prescribed.

(2) Tbe Bhoo-Adhikar pustika shall
consist oftuto parts bound as one book,
which shall contain such particulars as
may be prescribed.

(3) A Tabsildar may, on his olin rnotion
or on application of the Bhumiswami,

deenas

l entry

115. 2{ Correction of wrong or incorrect
entry in land record- (l ),A. Sub-Divisional
Officer may, on his own motion or on
application ofan aggrieved person, after
making such enquiry as he deems fit,
correct any wrong or incorrect entry
including an unautlorised entry in the iand
records prepared under section 1 14 other
than Bhoo-Adhikar Pustika and record of
rights, and such corrections shall be
authenticated by him:

Xd e1fr€ fqr correction of,any entry

l. JnpertedbyActNo. 23 of20lg'.
2. Substituted byActNo.23 of20l8.
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pertaining to a period prior to five years
without the sanction in u'ritins of the
Collector.

(2) No ordel shall be passed under sub-

section (l ) without-

(a) getting a uritten report from the

Tahsildar concerned: and

(b) giving an opportunitv of
hearing to all parties interested:

Provided tbat where interest of
Government is involved, the Sub-
Divisional Officer shall submit the case
to the Collector.

(3) Onreceipt ofa case under sub-section
(2), the Collector shallmake such enquiry
and pass such order as he deems fit.]

116.r[deleted.]

1l 7. Presum as to entries in land

records. I entries made under this

Cha in the land records shall be

to be correct until the contrary

proved.

lI8. 1[deleted.]

1t 9. 1[deleted.]

I20. Requisition of assistance in
preparation of maps and record of '
rights. - Subjeit to rules made- under

this Code, any Revenue Officer, Revenue

_,-.-,!lry!rot-'{]kqarSatn.tlhak]-t- _: -
Patwari may. for the purpose of

1. Deleted byAct No. 23 of20l8.
2. Substituted b),ActNo. 23 of20l 8.
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